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Date of Offence 13/04/2015. 

Date of F.I.R. 
13/04/2015. 

Date of Charge sheet 
29/05/2015. 

Date of Framing of Charges 
09/03/2016. 

Date of commencement of 
evidence 

26/08/2016. 

Date on which Judgment is 

reserved 

06/04/2022. 

Date of Judgment 
20/04/2022. 

Date of the Sentencing Order, 

if any 

11/06/2018. 
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with 
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for purpose 
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Cr.P.C. 

A-1 

Sri 

Paramananda 

Boruah @ 

Maina Boruah 

N/A 30/11/2015 

Sections 

279, 337, 

304(A), 

427 I.P.C. 

Convicted 

U/s 279 

I.P.C. S.I. 

1 month, 

u/s 337 

I.P.C. S.I. 

1 month, 

u/s 304(A) 

I.P.C. S.I. 

2 months. 

N/A 
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JUDGMENT 

1) This appeal has been preferred by the 

accused/appellant against the judgment and order of 

conviction dated 11.06.2018 passed by the learned 

Chief Judicial Magistrate, Lakhimpur, North 

Lakhimpur in G.R. Case No.720/2015 convicting and 

sentencing the accused/ appellant to (a) to undergo 

simple imprisonment for 1 (one) month and also to 

pay a fine of Rs.500/- (rupees five hundred) only, in 

default, to undergo simple imprisonment for another 

15 (fifteen) days, under Section 279 of I.P.C.; (b) to 

undergo simple imprisonment for 1 (one) month and 

also to pay a fine of Rs.500/- (rupees five hundred) 

only, in default, to undergo simple imprisonment for 

another 15 (fifteen) days under Section 337 of I.P.C.; 

and (c) to undergo simple imprisonment for 2 (two) 

months and also to pay a fine of Rs.2,000/- (rupees 

two thousand) only, in default, to undergo simple 

imprisonment for another 1(one) month under 

Section 304-A of I.P.C., with a direction to run all the 

above substantive sentences of imprisonment 

concurrently. 

2) The prosecution case, inter-alia, in brief, is that on 

13.04.2015,  informant  Sri Khilan Deuri lodged an 

ejahar at Laluk Police Station alleging that on the 

same day at about 6:30 PM, while his father Purna 
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Singh Deuri and mother Riju Deuri were coming by a 

motorcycle from Banderdewa towards Laluk and on 

their way, at Gobinpur, on National Highway 52, a 

vehicle bearing registration No. AS-07-G-4455, 

coming in the same direction. The driver drove the 

car in rash and negligent manner, hit the motorcycle 

of his father from behind. In the result, his mother 

died at the spot and his father sustained grievous 

injuries, who was immediately shifted to North 

Lakhimpur Civil Hospital. The motorcycle of his father 

also got badly damaged.  

3) On the basis of said ejahar, a case was registered 

vide Laluk P.S. Case No.91/2015 under Sections 279, 

338, 304(A) and 427 of I.P.C. and then, the police 

started investigation into it. On completion of the 

investigation of the case, police submitted the 

Charge-sheet against the accused person Sri 

Paramananda Baruah @ Maina Baruah under 

Sections 279, 337, 304(A) and 427 of I.P.C. 

4) On appearance of the accused person, the learned 

trial Court  framed the charges under Sections 279, 

337, 304(A) and 427 of I.P.C. to the accused person, 

to which he had pleaded not guilty. During trial 

prosecution has examined as many as 7(seven) 

witnesses including the M.O. The accused person was 

examined under Section 313 of Cr.P.C. The pleas of 

the accused person were of total denial and he had 

declined to adduce any defence evidence.  



5 
Criminal Appeal No.23(3)/2018. 

Contd… 

5) The learned trial Court upon perusal of the case 

record and after hearing the arguments of both 

sides, passed the impugned judgment and order 

convicting and sentencing the appellant/ accused 

person Sri Paramananda Baruah @ Maina Baruah, as 

aforesaid. 

6) On being aggrieved with the Judgment and order of 

conviction passed by the learned trial Court, the 

present appeal has been preferred by the appellant 

on the following grounds:- 

(i) That, the Ld. Trial Court has failed to apply its 

judicial mind in passing the impugned Judgment 

causing miscarriage of justice. 

(ii) That, the Ld. Trial Court has failed and 

appreciated the entire evidence on record in its 

proper prospective and failed to discuss the same 

properly. 

(iii) That, there are so many material contradictions, 

exaggerations and omissions among the prosecution 

witnesses, but the Ld. Trial Court, ignoring such vital 

factors, has passed the impugned Judgment and 

order, which is not tenable in law. 

7) Learned Advocate for the appellant submits that this 

is a false case, there are major contradictions and 

discrepancies in the evidence of prosecution 

witnesses. 
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8) On the contrary, Learned A.P.P. strenuously argued 

that the Ld. Trial Court has rightly arrived at the 

decision and hence, the impugned Judgment and 

order of conviction needs no interference by this 

Court. 

9) On the backdrop of foregoing arguments advanced 

by the Ld. Counsels of both sides, now let us have a 

scrutiny on the evidence on record, on the basis of 

which the Ld. Trial Court has recorded the conviction. 

DISCUSSIONS, DECISION & REASONS 

THEREOF: 

10) PW-1, is the informant of the instant case and 

he stated that on 13.04.2015 at about 6:30 p.m. 

while his father was riding a bike taking his mother 

as a pillion rider from Narayanpur on N.H.-52, one 

vehicle (Honda City) had dashed the motorcycle of 

his father near Gobinpur from behind. As a result, 

his mother died on the spot and his father sustained 

grievous injuries on his person. After hearing about 

the incident, he rushed to the place of occurrence, 

but in the meantime, his father had already been 

shifted to the hospital. He came to know that the 

accused was driving the Honda City vehicle which 

had knocked down the bike of his father. In 

connection with the said incident, he lodged an 

ejahar (Ext-1) at the police station and the police 

seized the offending Honda City vehicle and the bike 
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of his father vide Ext-2 and Ext-4 respectively.  

11) In his cross- examination, PW 1 deposed inter alia 

that he had come to know from the police only that 

the accused was driving the Honda City vehicle. He 

also stated that his father would be about 60 years 

of age. He denied that prior to the accident his 

father was suffering from illness. He also stated that 

he did not witness the occurrence. 

12)  PW-2 is the injured witness and father of 

informant. He stated that on 13.04.2015, at about 

6:30 PM, while he and his wife were coming from 

Harmoti by a motorcycle, on N.H. 52, at Gobinpur a 

vehicle forcefully knocked down his motorcycle from 

behind. As a result, they fell down from their 

motorcycle and his wife became senseless and died 

at the spot. He also sustained injuries on his person. 

At that time, he had seen the accused sitting on the 

driver’s seat of that vehicle. Thereafter, he was 

shifted to Laluk Hospital and from there to 

Saumerpith Hospital for treatment.  

13) In his cross-examination, PW 2 stated inter alia 

that there was a culvert at the place of occurrence. 

He denied the suggestion that while getting the 

motorcycle up on the culvert he had suddenly 

applied brakes of the motorcycle and then a vehicle 

hit from behind. He admitted that he had not stated 

before the police that after the accident he was 
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conscious and had seen the accused on the driver’s 

seat of the vehicle.  

14) PW-3 stated that he knows the informant as well as 

the accused person. The occurrence took place on 

13.04.2015 at about 6:30 PM, on the road near his 

house. On that day, Purna Singh and his wife Jeuti 

Deuri were going from Harmoti towards Laluk by a 

motorcycle. At that time, a car knocked down their 

motorcycle from backside. As a result, Jeuti Deuri 

died on the spot and Purna Singh sustained injuries. 

He took Purna Singh to Laluk Hospital and from 

there to Saumerpith Hospital. The incident had 

taken place on the highway at Gobinpur. Police 

seized the offending vehicle and the motorcycle vide 

Ext.2 and Ext.3 respectively. Ext.2(2) and Ext.3(3) 

are his signatures thereon. The police also seized 

some document in respect of the motorcycle vide 

Ext.4 and   Ext.4(2) is his signature thereon. 

15) In his cross-examination, PW 3 deposed inter alia 

that the distance between his house and the place 

of occurrence would be about three kilometres. He 

stated that he cannot say the description of the 

vehicle, but it was of violet colour and was of Honda 

Company. He also stated that there is a culvert near 

the place of occurrence. He denied that the accident 

had taken place as the bike suddenly applied brakes 

while getting up on the culvert. 
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16) PW-4 deposed that he knows the informant and 

the accused. The occurrence had taken place on 

13.04.2015 at about 6:00 PM. At that time, one of 

his neighbors informed him that Purna Singh and 

Biju Deuri had met with an accident at Gobinpur, 

while they were coming by a bike, a vehicle bearing 

registration No.AS-07/4455, driven by its driver in 

rash and negligent manner, hit their bike from 

behind. As a result, Biju Deuri died on the spot and 

Purna Singh sustained grievous injuries on his 

person. The injured Purna Singh was first treated at 

Laluk Hospital and thereafter, at Saumerpith 

Hospital, North Lakhimpur. Police seized the 

documents of the motorcycle vide Ext.4, seizure list 

and Ext.4(3) is his signature thereon. 

17) In his cross-examination, PW 4 deposed inter alia 

that he had reached the place of occurrence about 

30 minutes after the occurrence. He stated that 

there is a culvert near the place of occurrence. He 

also stated that he had not seen the occurrence.  

18) PW-5 stated that he knows both the parties. On 

13.04.2015, while he was going to his house at 

Narayanpur, he saw gathering of people on the 

road. At that time, he saw the accused and a vehicle 

there. He also saw a woman in injured condition.  

19) In his cross-examination, PW 5 stated that he had 

not himself seen how the accident occurred. 
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20) PW-6 is IO of the instant case and he stated that 

on 13.04.2015, he was working as 2nd Officer at 

Laluk P.S. and on that day, at about 6:45 p.m., the 

O/C of Laluk P.S. had received a telephonic 

information that an accident had taken place on 

N.H. 52 at Gobinpur. As per instruction of O/C, Laluk 

P.S. he went to the spot along with staff. After 

reaching the spot, he saw that a woman was lying in 

dead condition there and a motorcycle and a Honda 

City Car were also there in damaged condition. 

During the investigation he seized a Honda City car 

bearing registration no. AS-07-G-4455 and a Bajaj 

Discover motorcycle bearing registration No. AS-07-

F-2859 vide seizure lists Ext-2 and Ext-3 

respectively. On 18.04.2015, the owner of the car, 

Dr. Ranjan Bhuyan, came to the police station along 

with the driver (i.e. the accused) and the documents 

of the car. He seized the documents of the car vide 

seizure list (Ext-7) and interrogated the driver and 

arrested him and released him on bail. On 

22.04.2015, the owner of the motorcycle, Sri Khilan 

Deuri, came to the police station along with the 

documents of the motorcycle and he (PW-6) seized 

the same vide seizure list (Ext-4). After completing 

the investigation, he submitted charge-sheet (Ext-8) 

against the accused.  

21) In his cross-examination, PW-6 stated inter alia as 

follows- In the sketch map, there is no mention as 
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to who had identified the place of occurrence to him. 

As per the sketch map, there is paddy field on both 

the sides of the place of occurrence and there is no 

house near the place of occurrence. As per the 

sketch-map, the place of occurrence was located 

just after crossing the culvert. The said culvert was 

a bit higher than the road and was in curve shape. 

As per seizure list (Ext-7), driving licence was also 

seized from the possession of Dr. Ranjan Bhuyan. 

The said Dr. Ranjan Bhuyan had come to the police 

station along with the driver. He did not take the 

signature of the driver (i.e. the accused) in Ext-7. 

As the owner had produced the driver at the police 

station and moreover the driver had also confessed 

his guilt, so he had reason to believe that the 

accused was driving the offending vehicle. After he 

had gone to the place of occurrence after 

effecting a G.D. Entry, he did not find the accused 

at the place of occurrence. 

22) PW 7  stated that she was the Medical and Health 

Officer and In-charge of Saumerpith Hospital. She 

was summoned for exhibiting the injury certificate 

as because the examining medical officer (MO) had 

already expired (vide order dated 29.11.2017). She 

deposed that on going through Ext-9 it appears that 

on 13-04-2015 at 8:25 PM, Dr. Bipul Roy (since 

deceased) had examined Sri Purna Singh Deuri and 

found the following injuries on the patient :-  
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(1) Abrasion (multiple) – largest one measuring 

approx. 4 cm X 2 cm and smallest one measuring 

approx. 2 cm X 1 cm – on the left side of face;  

(2) Abrasion – 6 cm X 2 cm – right hand;  

(3) Abrasion – measuring approx. 4 cm X 3 cm and 

5 cm X 2 cm respectively – left and right thigh 

respectively; and  

(4) Swelling and tenderness – measuring approx. 8 

cm X 3 cm – right ankle.  

She further deposed that the injuries were simple in 

nature, caused by blunt weapon and were fresh.  

23) In her cross-examination, PW-7 stated that Ext-9 

reveals from the face of it that the patient was not 

identified by any police personnel. Such injuries may 

occur if a person riding a motorcycle falls on the 

road in an accident. 

24) The accused was examined under Section 313 of 

Cr.P.C., in which he had admitted that he was 

driving the Honda City vehicle. There was a bike in 

front, which was going in the same direction. Near a 

culvert  the bike suddenly stopped by applying 

brake, then he also applied brake of his car, but his 

car touched the bike from behind and as a result of 

which the woman sitting behind on the bike fell 

down. 
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25) In order to constitute an offence u/s 279 

IPC prosecution has to prove the following 

ingredients. 

(i) the accused was riding or driving the vehicle on a 

public way. 

(ii) the accused was riding or driving the vehicle very 

rashly and negligently. 

(iii) the act of driving or riding was so rash and 

negligent as to endanger human life or was likely to 

cause hurt or injury to other person. 

26) For the purpose of invoking Section 337 IPC, 

the offender is required to cause hurt to any person 

by doing any act so rashly or negligently as to 

endanger human life. 

27) In order to constitute an offence u/s 304-A 

IPC , besides the rash and negligent act of the 

accused, prosecution is also required to prove that 

death of the victim was caused due to such rash and 

negligent act of the petitioner. 

28) In Ravi Kapur vs State of Rajasthan 

reported in (2012) 9 SCC 284 the Hon'ble 

Supreme Court has held that “Rash and negligent 

driving has to be examined in light of the facts and 

circumstances of a given case. It is a fact incapable 

of being construed or seen in isolation. It must be 

examined in light of the attendant circumstances. A 
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person who drives a vehicle on the road is liable to 

be held responsible for the act as well as for the 

result. It may not be always possible to determine 

with reference to the speed of a vehicle whether a 

person was driving rashly and negligently. Both these 

acts presuppose an abnormal conduct. Even when 

one is driving a vehicle at a slow speed but recklessly 

and negligently, it would amount to 'rash and 

negligent driving' within the meaning of the language 

of Section 279 Indian Penal Code. That is why the 

legislature in its wisdom has used the words 'manner 

so rash or negligent as to endanger human life'. The 

preliminary conditions, thus, are that (a) it is the 

manner in which the vehicle is driven; (b) it be driven 

either rashly or negligently; and (c) such rash or 

negligent driving should be such as to endanger 

human life. Once these ingredients are satisfied, the 

penalty contemplated Under Section 279 Indian 

Penal Code is attracted. 'Negligence' means omission 

to do something which a reasonable and prudent 

person guided by the considerations which ordinarily 

regulate human affairs would do or doing something 

which a prudent and reasonable person guided by 

similar considerations would not do. Negligence is 

not an absolute term but is a relative one; it is rather 

a comparative term. It is difficult to state with 

precision any mathematically exact formula by which 

negligence or lack of it can be infallibly measured in a 

given case. Whether there exists negligence per se or 
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the course of conduct amounts to negligence will 

normally depend upon the attending and surrounding 

facts and circumstances which have to be taken into 

consideration by the Court. In a given case, even not 

doing what one was ought to do can constitute 

negligence. The Court has to adopt another 

parameter, i.e., 'reasonable care' in determining the 

question of negligence or contributory negligence. 

The doctrine of reasonable care imposes an 

obligation or a duty upon a person (for example a 

driver) to care for the pedestrian on the road and this 

duty attains a higher degree when the pedestrian 

happen to be children of tender years. It is axiomatic 

to say that while driving a vehicle on a public way, 

there is an implicit duty cast on the drivers to see 

that their driving does not endanger the life of the 

right users of the road, may be either vehicular users 

or pedestrians. They are expected to take sufficient 

care to avoid danger to others.” 

29) From the perusal of the material available on 

record, it is very clear that the accused was the 

driver of the vehicle which hit the motorcycle. This 

fact is even clear from 313 statement of the 

accused. Now only thing which is required to be 

appreciated by this Court is whether the incident 

occurred due to the rash and negligent driving on 

the part of the accused person.  

30) From the record, it is very clear that near the place 
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of occurrence there was a culvert. P.W.-2 who was 

the injured witness, also stated that the culvert was 

located at the place of occurrence. However, PW 2 

denied the suggestion that while getting the 

motorcycle up on the culvert, he had suddenly 

applied brake of the motorcycle and then the vehicle 

hit him from behind.  

31) The Hon’ble Supreme Court while appreciating 

the evidentiary value of the injured witness has held 

in catena of judgments that such witness should be 

given due weightage in considering the evidence and 

generally such witness is considered reliable. In 

Abdul Sayeed v. State of M.P. (2010) 10 SCC 

259 has held that “The question of the weight to be 

attached to the evidence of a witness that was 

himself injured in the course of the occurrence has 

been extensively discussed by this Court. Where a 

witness to the occurrence has himself been injured in 

the incident, the testimony of such a witness is 

generally considered to be very reliable, as he is a 

witness that comes with a built-in guarantee of his 

presence at the scene of the crime and is unlikely to 

spare his actual assailant(s) in order to falsely 

implicate someone. "Convincing evidence is required 

to discredit an injured witness". 27.While deciding 

this issue, a similar view was taken in, Jarnail Singh 

v. State of Punjab (2009) 9 SCC 719, where this 

Court reiterated the special evidentiary status 
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accorded to the testimony of an injured accused and 

relying on its earlier judgments held as under: 

Darshan Singh (PW 4) was an injured witness. He 

had been examined by the doctor. His testimony 

could not be brushed aside lightly. He had given full 

details of the incident as he was present at the time 

when the assailants reached the tubewell. In 

Shivalingappa Kallayanappa v. State of 

Karnataka 1994 Supp (3) SCC 235, this Court 

has held that the deposition of the injured witness 

should be relied upon unless there are strong 

grounds for rejection of his evidence on the basis of 

major contradictions and discrepancies, for the 

reason that his presence on the scene stands 

established in case it is proved that he suffered the 

injury during the said incident. 

In State of U.P. v. Kishan Chand  (2004) 7 SCC 

629, a similar view has been reiterated observing 

that the testimony of a stamped witness has its own 

relevance and efficacy. The fact that the witness 

sustained injuries at the time and place of 

occurrence, lends support to his testimony that he 

was present during the occurrence. In case the 

injured witness is subjected to lengthy cross- 

examination and nothing can be elicited to discard his 

testimony, it should be relied upon (vide Krishan v. 

State of Haryana (2006) 12 SCC 459). Thus, we are 

of the considered opinion that evidence of Darshan 
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Singh (PW 4) has rightly been relied upon by the 

courts below. 

28. The law on the point can be summarized to the 

effect that the testimony of the injured witness is 

accorded a special status in law. This is as a 

consequence of the fact that the injury to the witness 

is an in-built guarantee of his presence at the scene 

of the crime and because the witness will not want to 

let his actual assailant go unpunished merely to 

falsely implicate a third party for the commission of 

the offence. Thus, the deposition of the injured 

witness should be relied upon unless there are strong 

grounds for rejection of his evidence on the basis of 

major contradictions and discrepancies therein.” 

32) Now even if we accept that there is a culvert in the 

place of occurrence and the bike applied brake near 

that culvert, then also it is expected from a 

reasonable person who is in possession of driving 

licence and considered as a skilled driver that he 

should maintain a safe distance between the two 

vehicles. That apart it is also expected that a skilled 

driver is required to maintain an optimum speed so 

that he can keep control over the vehicle that he 

was driving. From the incident it is revealed that one 

person had actually succumbed to her injury and the 

other one was also badly hurt. The fact that one 

person died due to her injury and the other one got 

grievously injured, go on to show that the offending 



19 
Criminal Appeal No.23(3)/2018. 

Contd… 

vehicle was driven at a very high speed. Also it is 

sufficient to prove that the driver of the offending 

vehicle did not maintain the minimum distance 

between his vehicle and the motorcycle, which is 

expected from any skilled driver while driving the 

vehicle and that if really the appellant had been 

careful and steady, he would have avoided the 

accident. 

33) Therefore, in view of the discussion made above, I 

have no hesitation in mind to hold that the 

prosecution has been able to establish the charges 

under Sections 279, 337 and 304 (A) of I.P.C. 

beyond reasonable doubt. Hence, I find no illegality 

in the impugned judgment and order passed by the 

learned Court below and accordingly, the impugned 

judgment and order of conviction so passed by the 

learned Court below is hereby affirmed and upheld. 

34) Coming to the sentence part it is seen that the 

learned trial Court has convicted the 

accused/appellant under Section 279 of I.P.C. to 

undergo simple imprisonment for 1 (one) month and 

also to pay a fine of Rs.500/- (rupees five hundred) 

only, in default, to undergo simple imprisonment for 

another 15 (fifteen) days; under Section 337 of 

I.P.C. to undergo simple imprisonment for 1 (one) 

month and also to pay a fine of Rs.500/- (rupees 

five hundred) only, in default, to undergo simple 

imprisonment for another 15 (fifteen) days; and 
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under Section 304-A of I.P.C. to undergo simple 

imprisonment for 2 (two) months and also to pay a 

fine of Rs.2,000/- (rupees two thousand) only, in 

default, to undergo simple imprisonment for another 

1(one) month. In this matter, the punishment 

provision stipulated under Section 279 of I.P.C. is 

that the punishment is of either description for a 

term which may extend to 6 (six) months or with 

fine which may extend to Rs.1,000/- (rupees one 

thousand) only or with both; under Section 337 of 

I.P.C. the punishment provision is imprisonment of 

either description for a term which may extend to 6 

(six) months or with fine which may extend to 

Rs.500/- (rupees five hundred) only or with both; 

and as far as Section 304-A of I.P.C. is concerned, 

the punishment provision is imprisonment of either 

description for a term which may extend to 2 (two) 

years or with find or with both. Therefore, I am of 

the considered view that the learned Court below 

has already awarded a lesser punishment and as 

such no further leniency can be considered by this 

Court. Hence, the punishment is affirmed and 

upheld. 

35)  Hence, the appeal sans any merit and is 

accordingly dismissed. 

36) Send down the lower Court records along with a 

copy of Judgment to the learned trial Court. 
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Given under my hand and seal of this Court on this 

the 20th day of April, 2022. 

  

       (Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 

Lakhimpur, North Lakhimpur.  
 

Certified that the Judgment is typed  
to my dictation and corrected by me 

and each page bears my signature. 
 

 
 
(Syed Burhanur Rahman)  

Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 
 

Transcribed and typed by:  
 
 

Sri Montu Kherkatary, Stenographer. 
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APPENDIX 

 
LIST OF PROSECUTION/DEFENCE/COURT WITNESSES 

 

 
 

A. Prosecution: 

 

RANK NAME NATURE OF EVIDENCE 

PW1 Sri Khilan Deuri Other Witness 

PW2 Sri Purna Singh Deuri Eye Witness 

PW3  Sri Golap Deuri Other Witness 

PW4  Sri Baputi Deuri Other Witness 

PW5  Sri Kula Prasad Deuri Other Witness 

PW 6 Sri Kamaleswar Deka  Police Witness 

PW 7 Dr K M Riva Das Medical Witness 

 

B. Defence Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 

 

 

 

C. Court Witnesses, if any: 

 

RANK NAME NATURE OF EVIDENCE 

N/A N/A N/A 
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LIST OF PROSECUTION/DEFENCE/COURT EXHIBITS 

A. Prosecution: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 

B. Defence: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
C. Court Exhibits: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
D. Material Objects: 

 

Sr No. Exhibit Number Description 

N/A N/A N/A 

 
 

(Syed Burhanur Rahman, A.J.S.,) 

 Addl. Sessions Judge (F.T.C.),  
Lakhimpur, North Lakhimpur. 


